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CIRCULAR
PFRDA/2018/63/PF/4 Date: 16 November, 2018

Subject: Including NPS Trust under the ambit of Stewardship Code

1. Reference is invited to the Circular No.PFRDA/2018/01/PF/01 dated 4t May, 2018 on
Common Stewardship Code mandating all the Pension Funds to follow the principles of
Stewardship Code for the protection of subscribers’ pension wealth and for improved
corporate governance in the investee companies.

2. In the unbundled architecture of National Pension System, the National Pension
System (NPS) Trust is the intermediary which acquires, manages or disposes off scheme
assets through Pension Funds on behalf of NPS subscribers and holds the assets in its name.
NPS Trust is the legal owner of the funds and the Pension Funds undertaking investment of
such funds as per the investment guidelines approved by the Authority. The pension
contribution so received are thus actively invested in the capital market wherein the Pension
Funds undertake significant amount of investment on behalf of and in the name of NPS Trust,
which holds the funds of the subscribers. NPS Trust, thus, acts as an institutional investor
while Pension Funds act as asset managers on its behalf and are expected to shoulder
greater responsibility towards their subscribers/beneficiaries by enhancing monitoring and
engagement with the investee companies.

3. In view of the above, it has been decided to bring NPS Trust also under the ambit of
Stewardship code. Accordingly, National Pension System Trust and Pension Funds shall
follow the Stewardship Code as issued vide Circular dated 04.05.2018 by the Authority.

4. This Circular is issued in exercise of the powers conferred under Sections 14 (1) read
with 14 (2) (a) & (b) of the Pension Fund Regulatory and Development Authority Act, 2013.

5. This Circular is available at www.pfrda.org.in under the link “Regulatory Framework-
Circulars”.
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